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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
Government has seen Ambassador Keating’s
speech in Calcutta on 8th September, 1969
while addressing the Indo-American Society,

(b) and (c). It is the Government’s view
that the general trend of Ambassador Keat-
ing’s speeches does not indicate interference
in the Internal affairs of this country. The
specific statement referred to in part (a) of
the Question appears to be in the nature of
a general comment. In the circurastances,
Government have not considered it necessary
to lodge a protest,
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

REPORTED HUNGER STRIKE BY CHIEF
MINISTER OF WEST BENGAL

SHRI JYOTIRMOY BASU (Diamond
Harbour): Ia regard to the calling-attenticne
notice, I rise on a point of order under rule
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[Shri Jyotirmoy Basu]

376. Under article 250 of the
Constltution...

Indian

SHRI S K. TAPURIAH (Pali): Do
they believe in the Constitution ?

SHRI JYOTIRMOY BASU 1 Well, I
do.

SHRI S. K. TAPURIAH : They want
to wreck it.

SHRI JYOTIRMOY BASU : Under
article 250 of the Constitution, I personally
feel that this House Is not entitled to discuss
the matter as tabled under this calling-
attentlon-notice. It is purely a matter
concerning the State Government...

SOME HON. MEMBERS 1 No.

SHRI JYOTIRMOY BASU 1 Law and
order is a State subject, It wiil be trespassing
on the rights of the State logislatures and
the State Governments if we allow this to be
discussed here,

SHRI PILOO MODY (Godhra) : Let
us trespass.

SHRI H. N, MUKERIJEE (Calcutta
North East) : [ was oaly waiting for Shri
Atal Bihari Vajpayse to read out the
notice ...

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : I have not been permitted to
read it out yet,

SHRI H. N. MUKERJEE 1 But since
you have p:rmitted me, I want to point out
that this calling-attention-notice suffers from
a baslc disability. My point is founded upon
the unequivocal constitutional impera-
tive in regard to the federal structure
of our Unton and States. Article 245 to
263 delineate how the relations between
the Union and the States will bz regulated,
and they refer also to very sp:cial circums-
tances in which the Centre can cdm: into the
picture. There is the Union List, the State
List and the Concurrent List, and public
order In regard to which so many references
are made in this calling-attention-notice, is
a State subject; we are quite accustomzd to
the kind of thing which happans to be said
if a calling-attentjon-notice of this sort is
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brought up here. I feel that the matter of
public order s being impinged upon by
Parliament having to discuss this matter.
My feeling is that whatever undesirable
incidents might have happened in a
particular part of our country, they represent
the growing pains of a newly emerging
social development, and Parliament should
show a sense of proportlon and propriety.
In this case, the Chief Minister of a State
has taken recourse to Gandhian self-
purificatory methods. In regard to that, if
any discussion in this House 1s going to
subvert the relationship of coordination
which ought to exist and which this Parlia-
ment has got to uphold, between the Centre
and the States, then that would be a most
undrsirable thing, Therefore, this matter,
having reference (0 the question of public
order, Isnot one which comes within the
ambit of this House, and I fecl that it
would be extremely undesirable politically
as well as constitutlonally to have a
discussion of the nature which is bouad to
ensue from this kind of notice being admitted
and answered here by Governm:nt., That
{s why I objzct to this, and serious basic
fundamental points are in jeopardy, and,
therefore, you should rule this out of order,
even if initlally you hippen to have admitted
it.

SHRI INDRAJIT GUPTA (Alipore) :
My I know why in your wisdom you have
admitted 1t ? It s exclusively a State
matter. The Chief Minister of West Bengal
has not written to the Governor or to the
Government of India, that there is anything
wrong there. So, why is it admitted here ?

SHRI P, RAMAMURTI (Madurai) : I
would like to make it clear that if the
House wants a discussion on certain things
that are happ:ning in B:ngal, I am not
going to oppase it. As a matter of fact, [
am not afraid of any discussion, I know
what sort of things are going to be said
during the course of this calling-attention-
notice...

SHRI PILOO MODY : He is anticipat-
ing the thing.

SHRI P, RAMAMURTI 3
attention-notice the tvpe

Is a calling-
of method by
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means of which this question is going to be
ralsed here ?  After all, certain parties are
going to be dragged in, and you are going
to allow questions against a particular party
without glving opportunity...

SOME HON. MEMBERS : How does
he know ?

SHRI P. RAMAMURTI 1 I am fore-
seeing it. I know {t. Can my hon, friend give
me a guarantee that no such question will be
asked ? Therefore, I hope you will give me
an opportunity also to participate in any
discusslon that may be held; I for my part
will not have any objection whatsoever.
But I know that so much thing will be there,
and that Is why I say that this calling-

atteatioa-notlice is a very uafair thing. You
can do what you please.
SHRI JYOTIRMOY BASU : The

verdict of the people {n the recent by-election
fo which the Educatlon Minister Shri
Satyapriya Ray has been returned has
revealed the vote of the people. Therefore,

there is no basis at all for raising this
here...
MR. SPEAKER : The hon. Member

has already had his say. I am not going to

allow a debate on it now.

SHRI S. M. BANERJEE (Kanpur) :
Yesterday, when you gave instructions in
this House that a calling-attention-notice on
the fast of Mr. Ajoy Kumar Mukerjee, the
Chief Minister of West Bengal might come,
because you said in your wisdom that such
a calling-attention-notice had been admitt-
ed tn the other House. There are so many
instances when calling-attention-notices have
been admitted in the other House, but this
House is governed by the wisdom of this
House and your wisdom......

SHRI S. K. TAPURIAH : Is he ques-
tioning your wsidom ?

SHRI S. M. BANERIJEE i If you would
kindly read the conteat of the notice, you
will find that it seeks to call the attention
of the Minister of Home Affairs to the re-
ported hunger strike by the Chief Minister
of West Bengal in protest against the wide-
spread violence and lawlessness in West
Begal. That js not throughout ths goyatry
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but only in West Bengal. Whatever is hap-
pening in Ahmedabad or in Chandlgarh or
anywhere else is not attracted here but only
what is happening In a particular State,
namely West Bengal. This relates to the
Chlef Minister of a particular State. He is
still the Chief Minister of that State, and
there is a State Government there. If you
are going to allow this to be ralsed here,
then, any huoger strike by any person will
be a subject-matter of discusslon in this
House. Whatever is happening in West
Bengal, if there is going to be a discussion
here on a motlon, let ft be welcomed, but
{t should not be in the from of a calling
attention notice. Otherwise, we shall be
bidding goodbye to all our conventions in
this House (/nterruption).

SOME HON. MEMBERS rose—

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The point of order raised by
Shri H. N. Mukerjee has no validity. If
actvally this calling attention notice had
related to any failure of the administration
of West B:ngal, then necessarily we could
not discuss it here in this way. But this
only refers to the fasting which is against
some lawlessness. The fasting itself is aimed
against the lawlessness and violence. That
is the information that is sought through
this notice.

Yesterday you stated that the matter of
fasting by other persons has been discuesed in
this House through calling attention notices.
This is a notice of that nature. Therefore,
I thiok ft is perfectly in order. You have
permitted it and the member concerned
should be allowed to put the question.

SHRI SAMAR GUHA (Contai) 1 On a
point of order.

MR. SPEAKER : No. His leader has

already spoken.

SHRI E. K. NAYANAR (Palghat) 1 On
a point of order,

MR. SPEAKER 1 Let him Please sit
down. When their leaders have spoken,
why should they insist on the floor now to
say the same thing_?
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SHRI E. K. NAYANAR : This is
another argument. This is about lawless-
ness in the State of West Bengal. My point
of order is under art. 356. I would like to
know from the Home Minister whether he
has received any report about lawlessness in
the State from the Governor. Without that,
this cannot be discuss here (Interruptions .

SHRI BAL RAJ MADHOK (South
Delhi) : Will you allow a few members to
hold the House to ransom ? Is this the
way ?

SHRI SAMAR GUHA 1 Will you not
allow me to raise my point of order ?

MR. SPEAKER : No.

SHRI PILOO MODY ;1 We have done
enough propaganda. Let us proceed with
the business.

MR. SPEAKER : Yesterday this was
admitted in the other place. (Interruptions)
The question is not just of fasting. If it
were purely one of fasting, I would not have
allowed it. But as 1 observed yesterday,
certain conscquences flow from it...

SHRI H. N. MUKERIJEE : This relates
to pubiic order.

MR. SPEAKER 1 If a person who is in
charge of law and order himself goes on fast,
we must know whether there is any danger
to law and order or not. I expect a simple
answer from the Home Minister—no debate,
no preambles, no inroductions—whether 1t
is purely a purification fast or certain law
and order questions are involved or not. If
there is going to be a question of law and
order involved—a simple fast does not mean
anything ; we will never allow that to be
discussed—and when the Chief Minister
goes on fast, it is an unusual thing. He goes
on a fast on the question of law and order
which Is hls own concern, We must know
about it

=it grzs fagrt A (FISTAR) ;
seae AR, ¥ afqeradly SFwga
¥ fr-fofea fawa #t M gy-F1d =t
1 ©ar faonar § o srdAr wTar g fR
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“qfeaeft Fme & sags fgar o
Feggeqr ¥ fag & ofzwdlt Fme
& wem #AY g @gedre qar
Feaadl Iqgdl F garar

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAWAN): Mr, Speaker,
Sir, according to information recefved from
the Government of Wast Bengal, in pur-
suance of the announced programme, 31 per-
sons of the Bangala Congress, including §
ladies, and headed by Shri Ajoy Mukherjee,
the Chief Minister of West B:ngal, began
their fast on December 1, 1969 at the Curzon
Park in Calcutta. Similar fasting by about
1,500 persons {is rcported 10 have been
undertaken in 100 other centres in the State.
In Calcutta, at about mid-day on the first,
some persons tried to create disturbance
near the pandal crected in Curzon Park. The
police threw them back and a protective
cordon was placed all around the pandal.
Strong police arrangements continue and no
incidents have been reported from any other
centres, The State Government have further
reported that the programme of relay fasting
will continue for an indefinite period.
According to a leaflet circulated by the
Bangla Congress, *‘their movement is not
directed against any particular party ; nor
against the Uulted Front, or the United
Front Government, but against disorder and
lawlessness, political violence and inter-party
clashes.”

The step taken by the Chief Minister Is
indicative of his deep concern over the de-
teriorating law and order situation in the
State. The Prime Minister had invited him
for discussion In the matter. Naturaily
when the Chief Minister met the Prime
Minister the other day, the Prime Minister
shared Chief Minister's concern. The Chief
Minister apprised the Prime Minister of his
resolve to undertake the fast, to rouse the
conscience of the people and to deter those
responsible for lawlessness, to whatever sec-
tions they may belong. The Chief Minister
hoped that the fast undertaken by him and
such a large number of persons would focus
public attention on this question and help to
create the right atmosphere.
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SHRI JYOTIRMOY BASU : I have

a point of order.

MR. SPEAKER: I have allowed
him. How can there be a point of order

now? I had heard all the points of
order and then given my ruling. I have
already allowed it.

SHRI JYOTIRMOY BASU: I have

a point of order under rule 41 (7). It
says that a questlon shall not relate to
a matter which is not primarily the concern
of the Government of Indla. How can you
allow this question contravening this rule ?

MR. SPEAKER : I have
allowed this Calling Attention.

already

=it stzw fagrdt I : sreqe wE-
T, I 3T ¥ g7 R IT FT AEATH
qT 99 W Ay §, 9 qg 99 ARAT
&1 717 § 5 gamk fax afzsqdt doe a3
=t &1 fag 7T § 1 Iegiv Agwar.
qE B TATHY 9T T9T FT AT F Y
F4T YgASEE 3 A § AR afzwd gare
3w ¥ age war w@r o, (sqe).
qfzgdl TS AW IF AT FI AT |
argT Ty Al B e gt o afes
TS ® W Y AE A AT 1A, ]I
I ¥ wegy &N QX T8 g fay arah
...(sawe™)... uF a9 fafew afdfeafa
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faiy frar s QR 39 FT 99 uF &
¢fF aw mwr Fdesd & 3
97 917 9 qaf erear T1Ed g 1 ... (-
a9I)..,

SHRI P. RAMAMURTI: We are
preared to discuss it ; let there be a proper
discussion. Who wantc to cover what ?...
(Interruptions).

&t wes fagrd awddt ;. ag I
fafes & f& gur fax ==i & fegal
darz &, Afwa smwdw sw@E ¥ fou
dmT ag &1 foag fawg gz saf @
FA §, 9T G CAATHGT TG WY A
SEa |

gz ¥ wfgwe fasge e §
qfeqdt e ¥ ww fafaw afefeafy qar
grod g et waw # wET WuY qud
f R F =g gUIHAT AT fgar
faars FATT R, qg HIX WAlHaTA
gfage & oF s@aRw I R 1 ... (E-
q19)...

sft acg AW fag (IroEd) : ag
qIAT FIAET § | ... WEAE.

st W sET @nt (qIRmER)
FeqE WEIRY, ¥ AAEIT I€q F IT
FUE |

st sew fagrd TR g HAY
e Ay gEqs § FME AW
gr gHIfi@ ©F FFdsy &1 gAIT
frar 31 & dweT s g wEfaa
us  TIgHT &1 gA@ X1 gar
g1 & gz /4 wgRA ¥ A AT A€AT
g f5 77 9 3@ sighe ¥ fo¥r ¥ quay
FaR T ST § ar gy
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dret g gru sFife @ @
I ¥ agEIl FEQ W ¥ IF 4
qaqaT aF afgd@ qme § 378 gead
gf §,... (o) . o & 200 werd
gadfas € 1 ... (s9a9W)... 7 @l
w17 gy, ITH q€AT 673 § 1 IW IET-
7 ¥ agmT gfed #1292 fwEd #
wt, 3w gfee ¥ FiE FHEaTEY TG A
... (TEET) ..

FF> NG g far § s A
gfew ¥ faors 202 fgaast @ 50
3 gfew a@l wgal Mg @
o ¥ ufas waw arfre ® fod @
Iq T@AT F AW T IF 367
g gy, SS1 gEars gf ez 73 qrer-
afeeai g8, faq § 61,59, 787 w2 Az
gT !

% "eAT A% 2, fagsr gaa A A
FAT 1 AFNGT A AT F TG
SR F1 B BT AT GATE A, A ASA-
& H AR SV A AT FV FTH AL A
fear mar ) ofzwd o ¥ SN S
FE ! 99T @ &, ¥ 993 gra w6
¥oqauae g1 & gz § adlam §
ag oW wgar g fF Far ag afed
e %) feafa & grasg & g5 faqa
FuFger X ¥ fou dae §, foad @ a7
sk WA famwm d fearam aF fe
qfs=dl dTe § F@T W)

g9 3 W W dfqmm # wwar
g9 & g1 ofzwH dmE F wsw-
q® AEIST I Y 98 Tug @ § f afkmy
Tme ¥ @fqww@ #1 @van  fegr sdar
T ®1gT & gg@R maT Fww ) §
ST aga g gy mel ar 3w
g@ER A ofwmdl M & yeawe §
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IFTT qoqeres ¥ A @i gwdl &
T 37 § ROE gl wim ag &, v s«
&7 4T HW § AT FAT g w1 W@geT
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g 9Y | gH WA q1gy € afz=edr
M F AATT T ATAT § F9T Q@
g

qarw g § f& ¥ g awwie 59
gy afcfeafs #1 45 a5 a7 #X Imay
W1 oRk=dt qme § St g @ @
¢, 3°¥ ¥ & gRe, F@ear A} fafy
a1 FFA F U F foy @ae dar @
@ & 1 agl UfaF gwd @t Wy 2,
AU ¥ &7 ¥ faifeml o1 qawmm w3
N Aifa sgarf G, eow Faw
R uF uiEl &1 AEA FEF FE FY
afaw G W &

Y agt st 39 g gar, AR faw
9w # e AT aT FTRE) g oy
# uF 97 AT N ... (swEEm). .,

= acm Areaw fag g 7 oy
ferg-afeem & wand &

=t ses fagrdt edgt : w7 ol
Fme d @ oerl A amee ¥ fag-
Afeon X FUTE 1 AT IW gAA F
aRHA ...
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SHRI P. RAMAMURTI : That is
what I object to. You are allowing this
Member...(Interruptionsy

MR. SPEAKER : Please ask that hon.
Member not to interfere from there like
that.

Wt e fagrd awdt o afed
dme # gfaw Y N FiFa F A4,
=t fagrd 67 g, ¥ @ d 5 9
g # gfew @1 a9 1 § q© e
g T AfeT VT 9T 7 T )
(saa=w)

SHRI H. N. MUKERJEE: He has
said something about not p:rmitting referen-
ces which w:re undesirable or uawarraated.
Is this the way oae fuactions? Are we
to expect from the Chair this kind of
thing being allowed? You told us
you would not parmit any uawarrantable
references, and likewise he is going on
continuously making parlimentarily unwar-
rantable references.

=t sew fagrd aadgy @ w0 ¥ ag
T #g FFm g fFogTa ar wwifag
A ¥ fou gfew ael &1 0% A s
TS Sqqr FT N7 TIT 9T F 4w
war ? FAT F TFAT AZNIT T T (-
fere #T g1 § ? (sw@am)

SHRI H. N. MUKERJEE : Are you
allowing these things to go on record ? Is
this how the country is going to be told
about 1t ? It is unparliamentary. (Interrup-
tion), On a point of order, [ want your
ruling, Sir, Mr. Vajpayee is making
observations which go against the spirit
of what you said : that you would not
permit such things. 1 want you to go
into the record and see. Would you
permit this sort of thing to be publicised
to the country ? That is entirely out of
order, (Interruption) 1 want you to
examine the record. Does it accord with
what you said earlier that you would
not allow references which would be un-
warrantable 7 Please examine the record.
(Interruptions). 1 am a stranger to
zahbartasti.
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SHRI ATAL BIHARI VAJPAYEE:
But not your opponents in West Bengal,

FEqeT AT, FAT 3T F frsaer g
T 3% a7 ¥ §f 78 72 N f¥ATQ
2 A e Rt gara & gfsd &1 T
fFar s @—ag & sy et wgwat
# awer a3 g g shwa St A
FAT ¥ AfFedI F S Aqr § AW
aFeq 2 TGN g, FT Ig AA A0G At 59
FT Geq T 5 § SFFT qfadlt Fme
ot afcfeafa far g g, & for s
gare #Y AUAT AGAT §, T 71 A
@F ar ¥ uF faega awed 4
TSI 91s 73T § ROZ 71 | F4v 93
3@ ¥ fagdar & 7 wsaure AT M
ftq:ta' qA F I IY WIA F AT 9T
@ |

SHRI Y. B. CHAVAN : As far as
situation In West Bengal s concerned, it
is one which always causes concern in
the mind of everybody here. But at
the same time, we have to go into this
matter carefully. The Chief Minister
himself has taken cognlzance of the situa-
tion there and is trying to deal with it
politicially because the main problem is
the atmosphere that is created there and
for that, he is preparing the people for
a certain action.

AN HON, MEMBER : What is that
action ?

SHRI Y. B. CHAVAN : [ thiok it is
much bstter you ask the Chief Minister
about it. His effort seems to bs to go
in that direction. There are two alter-
natives open to the Chief Minister. One
is the constitutional, administrative action
which he can take as Chief Minister in
a legal way. The other is polltical action,
He has chosen the political method. I
think he needs our support and sympathy.

ot sEs fagrdt aedd) : sreas wg-
g, Mo Ega ! Qg
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[ sz fagr aradg)
seredt f& Fm gg A wAiew afewy
Fme ¥ feafs & av § o faeqa
Fer I A FT TSANS § FRN F
ag o foaid ¥

SHRI Y.B. CHAVAN: We have
not asked for any report from the Gover-
nor nor do we propose to do that, It
is not the intention that we should discuss
a matter which is their exclusive preserve.
I do not propose to discuss the matter
in the House,

SHRI HEM BARUA (Mangalai) :
Whatever the opponents of the calling
attention notice may say, the fact remains
that the situation of law and order in
West Bengal has deteriorated, During the
last few months, there have been as
many as 300 political murders. I would
not have liked Mr. Ajay Mukherjee to
undertake a fast. 1 would have liked him
to allow the administrative machinery to
operative Mr. Ajoy Mukherjee, who is
on fast, made a statemeat saying that
the police has been immobilised in West
Bengal, whercas his Decputy Chief Minister
has been making statements accusing Mr.
Ajay Mukerjee for undertaking the fast.
(Interruptions).

SHRI SAMAR GUHA : The C. P. L.
passed a resolution in D:lhi the other day...
(Interruptions),

SHRI H. N. MUKERJEE: Who is
this man who acts like a lunatic every
day...(interruptions)

SHRI BAL RAJ MADHOK : Sir,
Shri Mukerjee has called another member a
lunatic, Is it parliamentary ?

SHRI ATAL BIHARI VAJPAYEE:
It is unparliamentary and he should with-
draw that expiession... (interruptions)

SHRI H. N. MUKERIJEE : I do not
mind withdrawing that expression.

SHRI HEM BARUA : Here is a Chief
Minister who is undertaking a fast to rouse
the conscience of the world and to draw
the attention of the world to the deteriora-
ting law and order situation in the State.
He has stated that the police has been
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immobilised in West Bengal whereas the
Deputy Chief Minister has accused the
Chief Minister and some of his colleagues of
vandalism and that sort of thing. Whatever
that may be, this shows that West Bengal is
heading towards civil strife. May I know
whether the government has taken note of
this particular aspcct of the matter ?
Secondly, before Shri Ajoy Mukerjee
undertook his fast, he came down to Delhi
and met some of the leaders of the Union
Government here. May I know whether he
made any report to our leaders here about
the deteriorating sitvation in West Bengal
or not ?

SHRI Y.B. CHAVAN 1 This was
certainly taken note of by the Government
of India and that is why the Prime
Minister asked the Chief Minister to come
here for discussion. I made a reference in
my statement to the discussion that the
Prime Minister had with the Chief
Minister.

SHRI RANIJEET SINGH (Khalilabad);
On the 19th of November the Chief
Minister of West Bengal said some very
significant words, namely, “‘there is no
civilised government in West Bengal®, This
is the statement that the Chlef Minlster has
made. At the same time, he adds ‘‘there
s no precedent or parallel for this state of
affairs in the civilised world”. So,
according to the Chief Minister this is the
situation in West Bengal. Under these
circumstances, how can the Central Govern-
ment shut its eyes and sleep over the
situation as if pothing has happened ?
Then, the Home Minister himself stated the
Chief Minister needs the sympathy of the
whole country because he is dealing with
the situation in a political way. [ would
like to know what the Home Minister
himself is doing, or the Central Government
itself is doing, to help the Chief
Mipister. They can very actively he'p the
Chief Minister by exposing the uncivilised
le ts of West Bengal, some of whom
hold the House to ransom over here..,
(interruptions)

SHRI BAL RAJ MADHOK : Perhaps,
these are the people about whom Shri Ajoy
Mukerjee has mentioned .. (interruptions)

SHRI SURENDRANATH DWIVEDY;
Sir, I hope we will not create situations in
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this House where uliimately you will have continues 1o be hcad of cuch a government.
to underiake a fast like the Chief Minister =~ But what more help can we give ? We can
of West Bengal. only wish Shri Ajoy Mukherji well. Itis
MR. SPEAKER : It is not proper to not the fntention of this Government to
say that some members hold the House to  take any precipitate action.
ransom. He should withdraw those
remarks, SHRI S. KUNDU (Balasore) : After
X the 1967 general elections a new situation
. _SHR[ ].!ANJEET SINGH ' 1 wnhdra?v has cropped up in Indian politics. One of
it like Shri Mukerjee had withdrawn his  (he peculiar situations today is that satya-
remark. graha is offered by a section who is in

SHRI JYOTIRMOY BASU) That pirte ®Clony BEvast tre Suborty
party has disgraced the whole country by 51 yag S Y

killing the minorities, which has been X:_‘:a;?r;:::u';sa"th;r(;ze:?mi rsm::t i:g::l::;
exposed before the whole world. difficult to understand it, but when a Chief
Minister of a State has alleged in different
SHRI RANJEET SINGH : It Was all | words that a section of his ministry was
the top Congress leaders, now with the | spysing authority, it is quite possible that
ruling Congress Party, who said that it was | ynder the peculiar circumsiances the Chief
high time that Shri Ajoy Mukherji broke his | Minister had no other go butto resort to
unholy wedlock ; he is keeping a whole | ihis sort of a hunger strike.
harem of disloyal wives...(Interruption)
. SHRI PILOO MODY : He has became
SHRI PILOO MODY i Living in sin ! a prisoner of his own folly,

SHRI RANJEET SINGH : If they SHRI S. KUNDU : Whether it may
permit, I will ask a specific question... | pe, time alone will prove who is right and
(Interruption) who is wrong.

MR. SPEAKER 1 ‘¥ou = have said SHRI JYOTIRMOY BASU : Go to

enough about the faithful husband. the people.

SHRI RANJEET SINGH : Would the
Home Minister at least do something...
(Interruption)

SHRI S. KUNDU : Yes; who will go
to the people. This is the House of the
People. )

MR. SPEAKER ; I am not allowing
you. You have asked your question, SHRI SAMAR GUHA : We will go to

the people, not to the police.

SHRI RANJEET SINGH : I have not
asked a question, but if you think that I
have, let him answer whatever question you SHRI S. KUNDU : The Chicf Minister
think I have asked. has resorted to launching a mass hunger

strike to arouse conscience against the dete-
. B. t 8 Lo PR
SHRI Y. B. CHAVAN ) Unfortunately riorating law and order situation in West

the ti;o:. };{{e’mb;;s ::Is 'n::ta d:Skecden:?z Bengal as stated by the Home Minister. It
ques IL: - ae y is a fact—some people may not agree with
remarks. it—that the law and order situation in West

SHRI PILOO MODY: Are you Bengal is deterforating fast, Almost all the
contradicting the Speaker who has said that ~ United Front parties, including the Right

he has asked the question...(Interruption)? ~ CPI—I do not know where is Shri Banerjee
e has q ( it the SSP, the Forward Bloc and the SUC in

SHR1 Y. B. CHAVAN: He quoted the worst terms have condemned the acti-
some statements of the Chief Minister of  vity of the Left CPI. If 1 am right, the -
West Bengal to the effect that the West Right CPI in a resolution said that Shri
Bengal Government is uncivilissd. My  Jyoti Basu was indulging in police gangster-
difficulty is that the Chief Minpister ism. I fail to understand what sort of
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Commualsm it is when a poor worker of
another Communist Porty. It is something
very difficult to understand.

SHRI INDRAJIT GUPTA : Onlya
question can be asked. What is this general
lecture ?

MR. SPEAKER : No introduction, no
preamble, no observation; ask a straight
question.

SHRI S. KUNDU : The question, there-
fore, is1 that we, the PSP, have said
categorically that we do not want to get into
these unprincipled politics.

MR. SPEAKER : I am not concerned
with what SSP says. What is your ques-
tion ? Please come out with your question.

SHRI S. KUNDU : I would like to
know from the Home Minister under these
circumstances whether he will advise the
Governor to see that the West Bengal
Assembly is summoned quickly where the
present deteriorating law and order situation
can be discussed.

SHRI P. RAMAMURTI : 1t is meeting
in a month,

SHRI S. KUNDU : My second qusstion
is 1 the Home Miaister should call for a
report from th: Hom:
B:ngal and the Chizf Minister. A resolu-
tion has bzen passei by thz Right Commu-
nist Party that Mrc. Jyoti Bisu has been in-
dulging in soms sort of police gangsterism.

Then about the law and order situation
at about the place where the hunger strike
took place. It is alleged that stones have
been thrown and the meeting has been
disturbed and some abusive slogans have
been raised thare in the Curzoa Park and
some insult has be:n done to the Chief
Minister, whether a report has been called
for by the Home Minister? If he has not
called for it, will he call for it now ?

SHRI Y. B. CHAVAN :
question he has asked me is
will advise the Governor to summon the
Assembly. We do not propose to do {t
because the Governor has no right of the
Chief Minister and I am sure, the Chief

The only
whether we
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Minister if he has felt so, will certainly
advise the Governor to call the Assembly,

SHRI SURENDRANATH DWIVEDY)
The other question is : whether they have
made any inquiry abcut the police gangs-
terism.

SHRI M. L. SONDHI (New Delhi) :
Clerks in New Delhi are also on hunger
strike and the Home Minister sheds no tears
for them (Interruption). It is a very im-
portant matter, Sir.

12.48 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE. COMMUNAL SITUATION
IN THE COUNTRY

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to lay on
the Table a statement regarding communal
situation in  the country. [Placed in
Liprary. See No, LT—2192/69.]

NavAL CeREMONIAL CONDITIONS OF
SERVICE AND MISCELLANEOUS
(AMENDMENT) REGULATIONS, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : Oa behalf of Shrl Swaran
Singh [ beg to lay on the Table a copy of
the Naval Ceremonial, Conditions of Szrvice
and Miscellaneous (Amendment) Regula-
lations, 1967 (Hladi and Eoglish versions)
published in Notification No. S_.R.O. 271 in
Gazette of India dated the 9th September,
1969, under section 185 of the Navy Act,
1957, [Placed in Library. See No.
LT—2193,69].

PAPERS UNDER COMPANIES ACT, 1966

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : 1 beg to
lay on the Table a copy of each of the
following papers under sub-section (1) of
section 619A of the Companies Act, 1966 i—

(1) Review by the Government on
the working of the Export Credit
and Gurantee Corporation Limited,
Bombay, for the period Ist
January, 1968 1o 31st December,
1968.



